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BEFORC THE CENTRAL ADMINISTRATIVE TRIBUNAL
- BOMBAY BENCH
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CAMP : NAGPUR

Orlglnal Application No. 571/89
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Shri S, V Sutaone

D'man Gr. I,

Archaeological Survey of Indla

Excavation Branch, ,

Old ngh Court Bldg and 7 others, ... Applicants,

V/s.

Union of India through its
Secretary, 'Min. of Human
Resources and Culture,
Shashtri Bhavan,

New Delhi, and 4 others,- ; ... Respondents.

CORAM Hon'blé Shri Justice U.C. Srivastava, Vice Chairman
Hon'ble Shri P.S. Chaudhuri, Member (A).
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. o
Shri S.G .i‘ Aney, advoc ate

for the applimants,

Mr. R.K.'Shetty,'Counsél
for the respondents.

gygg@gﬁzz T Dated : 12,7.1991,
ﬁ Per U.C. Srivastava, Vice Chairman §

l... | The,applicénts are working as Draughtsmem
in variou5«grades in the office of Suoerintendent, :
Archaeoiogiéal Survey of India, Nagour. Their pay
scale on initial appointment was k. 260 - 430, In
1930 the Government of India rev;séd the pay. scales of
Draﬁghtsmen Wbrking in the Cehtfal Public #orks
Deoartment (for short K CPAD). Théfeaffer, the
Government directed thh a Committee of National Counsll
(JCM) be set up to consider the request of the staff
side that the revised scale of pay allowed to the

Draughtsmen working in CPWD on the strength of the

Award of the Board of Arbltrotlon to extended to
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Draughtsmén Gr, I, II & IIT in all Central Goverhment

© Offices, 1In 1984 the Governme nt noﬁionally sanctioned

‘ the»reviged pay scales‘with effeét from 13,5.1982,
with;actual]benefit béing given f rom 1,11,1983, for

other Draughtsmen also pfovided their recruitment

Qualificatians were similer to those prescribed fér the

 Draughtsmen in the CPWD, Thus, the benefit given

 to the‘Draughtsmeh wofking in CPAD has been extended

ﬁo others also on the basis of the award of arbitration.,

The Fourth Pay,Commissioﬂ had.obsgrved in its

) feport thét based onvawgrd given by the Board of

Arbitration in respect of Draudhtémen of CPWD the

Governﬁéht has issued orders for revision of pay
“scales of Draughfsheh‘in'all Government of India
Officés and thé DraughtSmen\wére to be given revised

scales prd?ided'the'recruitmenf qualifications were

’. similar to those prescribed for ﬁraughtsmen of CPNDf
. ‘ \ :
o2, ~ The applicant?s claim is that as a result of

fhé recommehdation ofﬁthe IIIrd and IVth Pay Commissions
all fhg'Central'quefnméni employees working as -
Dfaughtsmen_id}qthérFﬁbﬁefgmémt dgp;rtments were given
benefit, ‘but ihe same benefit istﬁot given to the.
‘applicants gnd theyvare‘depri¢ved of these scales in
Archaeblogical Survéy of India, - The appliceants
have"therefofe appro@cﬁéd this Tribunal for sach pay
scales on the_ground of 'equél oaf for équalvwork’
alleging that'so far as dutiés and functions are
concerned there is no difference betweén their work

and the work of Diaughtsmen working in CPWD and other

departments where the benefit of revised scale has been

given.,
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3. ‘ - The resbondents hage resisted the claim of

the applicants on the ground of ‘equal pay for equal

work'!. They have contended in their written reply

that the duties and responsibilities of Draughtsmen
Gr, I,.1I, & 11I of CPWD &end that of applicants'
departmént are identical. The iecruitment ruies are
differené.and'a mere'recruitment qualifi cation or

designation will not give them the benefit of equal

scale of pay at oar with CPRUD, The request that the

followind scales of pay allowed to Draughtsmen in CP.WD

_on the basis of the Award of the Board of Arbitration: -

Original scale Revised scale

D'men Gr, I

- B5.425 ~ 700 B, 550 - 750
Dimen Gr, II Rs,330 - 560 R, 425 - 700

Dtmen Gr. III = .  Rs.260 = 430 Bs, 330 -~ 560

aisd Be extended to Braughtsmen in all Government of
India offices was referred to a committee of the
National Council (JCM) and the Government agreed to
extend the above nay scales to ofher Government
departments provided ‘the recruitﬁen@ qualifications
were the same as applicablg to the corresponding
category of'Dfaughtséen in CP¥D. As such, the
applicants are not entitled to the pay scale which
was gi&en to the Draughtsmen of CPVD since the

recruitment rules differ, Thus the applicantsvare

not entitled for the benefit of OM dated 13.3.84.

a, ~_The applicants in their affidevit in
reply have stated that for the purpose of recruitment

to the post of Dréughtsmen as per recruitment rules

a certificste or diploma i, Draughtsmanship(CiVil)
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from a recognised Institution of not. less than 2

~years including 6 months practicel training is

necessary, The .contended that they fulfil the

‘recruitment rules and in support of their claim they

have submitted copies of Diploma, The applicants
have further pleaded that Draughtsmen in CPWD and

Draughtémen in Archaeological Survey of India are

performing similar duties and functions, such as
. - ]

preparing drawings including those for publication
such as plans, maps, charts, sections or elevations
of morigments or buildingsor excavated sites or tracing,

inking, copying, blue—printihg etc.,, of excavated

“finds. He has to maintain records, registers,

1

accounts, stock of tdbls and instruments for his

use etc. Thus acco;diﬁg to the applicents the
qualification required foi Draﬁghtsmen Gr,I, II & III
of CPWD and the Draughtsmen 6f‘Archeeological Survey

of India are same. " Thus according to the applicants
the qualificestion required for Draughtsmeﬁ of Gr.I

11 & fII is equal and identical to the Dfaughtsmen Gr.I,
II & III of CPWD ?Tﬁ%e Draughﬁsmen have necessarily to

be matriculaﬁes with diploma in draughtsmanshp.

5. . The respondents in their sur-rejoinder have
stated .__ ) the duties‘and responsibilities of
Draughtsmen Gr. I, Gr.II and Gr.III working in
Archaeologi€al Survey 6f India and the duties and
résponéibilities of Drasughtsmen Gr. I, Gr;II and Gr.III

in CP4D and have denied:that the éuties are idehticgl.
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5. ' - The applicants have reasserted that they

have been performing the duties and responsibilities

‘equal to that of CP4D, The respondents have pleaded

that some such- case has been dismissed by the Bangalore

Bench of CAT,

7. ~ The principle of 'equal pay for equel work?

ﬁas come to stay in the'country and the apex court

has repeatedly applied the same whenever it was found
that .the work is more or less similar, The respondents
have not been able to point out any such case on which
the pay is dependent on the recruitmeng?for the post.
As a mattér:of fact the gualifications are the same
except that‘there is some difference in certain greades.
But that has nothing to do with the recruitment rules,
So far as the duties and responsibilities are concerned
we cannot say that there is any specific variation and
apparently the duties énd responsibilitdes are the same.
Where the duties and iéspoﬁsibilities of various

other depértments,‘méy be Telecommunication or Ground

Water of PWD, has been accepted as the seme, it

becomes difficult to accept'that the duties éand

responsibilities camnot be said to be identical to
each other in the present case, leaving aside any
minor or unsubstantisl variation, But the Tribunal

itself cannot grant any pay scale as it is a matter

_ to be decided by the Government ‘and Pay Commission.

So far as this particulaf Departmént is concerned,
in our opinion the épplicants have got a case for

claiming equal pay for equal work,

‘0.0..6.0.
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8. L Accordingly the respondents are directed

to consider the claim of the applicants for 'equal

pay for equal work' in
II and III taking into
grantéd to Graughtsmen

in the light of duties

| the ‘Draughtsmen of all

the grade of Dfaughtsmen,ér.l,
consideration that the vay sceale
in vardus other Départmew%s and
and respongibilitieg performed by

the departments in which

revised pay scales have been granted., Let this matter

be decided by the -Government within a veriod of four

i

months from the date of communication of this order,’

(P,S., CHAUDHURI)
MEMBER (A)

(U.C.SRIVASTAVA)
VICE CHAIRMAN
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